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IN THE CENT RAL ADMINISI RATIVE TRIBUNAL
CUT TACK BENCH s QUT TACK,

original Application No,58 of 1996,

Cuttack, this the 15th day of March, 1999,

MAHENDRA NATH. cee APPLICANT ,
UNION OF INDIA & ORS. cee RESPONDENT S,

( FOR INST RUCTIONS )

i 5% whether it be referred to the reporters or not? \(_Q/)

v whether it be circulated to all the Benches of the
Central Administrative Tribunal or not?

e \MN”‘)
( G, NARASIMHAM) UNATH SOM

MEMBER(JUDL:) » V.[CE-CH AI%-} Q7



CENT RALL ADMINIST RATIVE T RIBUNAL
CUTTACK BENCH s CULT ACK.

Original Application No, 58 of 1996,

Cutt-ack, 15th day of March, 1999,

CORAM

THE HONOURABLE MR, SOMNATH SOM, VICE-CHAIRMAN
AND
THE HONOURABLE MR, G,NARASIMHAM,MEMBER(JUDICIAL).

Mahendra Nath,aged abaut 42 years,
Son of Late Bairagi Nath,

at present workigg as UDC,

Eastern Rivers pivision,

Central water Commission,
Government of India,Plot No.A-13/14,
Near sahidnagar,police station,

Bhubaneswar,pDist.Khurda-4,

oo oo APPLI CAI:E.

By legal Practitimer: Mr.T,Rath,Advocate,

3.

-=Versus-

Union of Indid represented thraugh its
secretary,Ministry of water ResarCes,
shram ghakti Bhawan, Rafi Marg,New Delhi,

The Chaiman, Central wWater Caumission,
Government of India, sewa Bhawan,R,K,Puram,
New Delhi-66,

The Superintending Engineer,Hyd rol ogical
Observations Circle,Central weter Commissiom,
Government of InmdiaFlot No, 25-R,behind
Malrarshi College of Natural Law, Bhubaneswar-7,

'he Executive Engineer,Eastegn Rivers,
Division,Central Water Commissia, Govt, of
India,pPlot No,A-13/14,near Sahidnagar
Police sStation, Bhubaneswar-4,
see RESPONDENTS,

BY legal practitioner ; Mr.B.,Dash,Addicional standing Caunsel

(Central).
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MR, SOMNATH SOM, VICE-CHAI RMAN 3
®

In this aApplication under secton 19 of the
Adminis trative Tribunals Act, 1985, the applicant has prays
for a direction to the Respondents to allow the applicant
to cross the EB w.e,f, 1-3-92 in the scale of R,1200-2040/~
at the stage after 8,1560/~- with consequential increments
subsequen tly and for payment of all arrears withina period
to be fixed by the Tribunal, He has also prayed for gquashing
the order at Annexure/A/l, Before campletibmiof pleadings,
the Original Applicatic was amended and Respondents have
filed a detailed caunter to the amended Opiginal Application
on 22-2-99, For the purpose of deciding the OA, it is not
necessary to go too much in to the facts of this case,in view
of the averments made by the Respondents,in thelr caunter,
It is only necessary to say that according to the applicant,
his EB at the stage after Rs,1560/- in the time scale of
pay ©of R,1200-2040/~ fell due on 1=3-1992 and this was not
allov nor any order was passed because of certain proceedings
pending @against him,It is submitted by Respondents in para.5,5
at page-7 of the caunter that the case of the applicant for

Crossing the EB in the pre-revised scale of Rs,1200-2040/-

, W€, £, 1=3-1992 is being processed shortly., In view of this,

this part of the prayer of the applicant is disposed of with
a direction to the Respmdents todispose of the case of the
applicant for crossing of his EB at the stage after Rs,1560/-

Wee,f, 1=3-1992 within a periad of 60 days from the date of

receipt of a copy Of this order.As regards applicant's prayer
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for getting his further increments after the stage of
crossing the EB, this will be alloved to the applicant in
due coirse and it is not necessary for us to pass any
further orders in this regard, In view of this, leamed
Caunsel for the applicar t does notwant to press for
quashing the annexure-A/l and as such}l it is not necessary
to pass any order in this regards

In Case, the applicant is @llowed tocross the

should be
EB w.,e,f. 1-3-1992, he /= entitled to get the arrear payments,
In view of this, the Respomdents are directed that in case
the applicant is allowed tocross the EB w.e,f, 1=3-1992,
the arrear amounts due to be paid to the applicant,should be
paid to the applicant within a period of another 60 days
thereafter, I+ is also laid down that in case, the applicant,
has any grievance with regard to the order of the Respondents,
with regard to crossing of EB w.,e.f. 1-3=1992,he is free to

approach the Tribunal at the first ins tance,

2 with the above direction the OA is disposed of .
No costs.,

(G, NARASIMHAM) (SOMNA'IH SOM)

MEMB ER(JUDICIAL) wca-cm}gzm%??

KM /cM.



